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CAT/J/13 

DATE OF DECISION 

Ea:iiu 'la1 	 Petitioner 

Advocate for the Petitioner ( 
Versus 

Respondent 

Advocate for the Respondent [St 

CORAM 

The Hon'ble Mr. 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! 
	

V 
c, Whether their Lerdships wish to see the fair copy of the Judgment 

4 	Whether it needs to be circulated to other Benches of the Tribunal ? 
V 
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achu Sukha, 
3havnagar. 

(Advocate :Nr .M.i'.Xavier) 

ye r S U 

Shr i M. RaVir3 ran 
General Manager, 
western Railway, 
Church j ate, EorrJay. 

3hri v. Anand 
Jivisional Railway Manager 
Western Railway 
Bhavnanar Jivis.ion 
ha n ngar Para. 

(Advocate; rir. E.M. yin) 

.." Applicant. 

Respondents 

10 QrAL O)E 

CA.No. 27/1991  
in 

145/1991 

t€; 

Per: j- on'ble Mr. V. RadhakrTshnan, 	mn. Merrber. 

Mr. yin states that a cheque for RS. 9245/-

bearing No. 157134 dated 22.a.199i has been issued 

regarding errears of pension and final pension is also 

fixed • In view of this, contempt apjlication is 

disposed of with lib rty to the applicant to revive 

the sane in case of any difficulty. Notice dischared. 

(V. Radhakr i shnan) 
Mernber(A) 

V C. 
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S1.N0 Date of Description of 	Pa 	to which 	Rernarjç. paper or paper 	 the pajer be1on 
date of Part 	Page Nos e  
filing. 
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DATE 	i OFFJ3E 

RESPOND 

IN THE CENTRAL ADMINISTRATIVE TRIBUN AL 
AHMEDABD BE ICH, AHMEDABAD 

- 	 ) '- 
- 	 APPLICA NT IS) 	 COLfl'SEL 

VERSUS 



RA $1723195 in  J/2$j 

Date 	Office Report 	 0 R D E R 

	

11.7.95 I 	 i 	Mjourned to 18th July, 3.995 to enale 

Mr.M.M.Xavier to remove the office oJectiis. 

(V.Raiihakrjshnsn 
Memóer(A) 

k/npm 	 I 

	

18,7.5 I 	 1 	Mr. Xavier t' renve office ojction 

before 25th uly, 1f5, failing which R.A.  is 

stan6a.,  rejectee. 

/ 

(V.Rac1hakrjshnan) 
Merneer 

vtc 

25 7 95 	 Mr. av1ar has filed sik 
Mr.Xavier te remove affice 	ctiens 

within two weeks, failinq which R.A. will be 
rejected. 

p 

(V.Rjdhakrishnan 
nthn 	 Mernber(A) 



245/91 
.A3T/23/95 iü A/*/1 

	

Date 	Office Report 
	

ORDER 

	

1 1 1. 7 95 
	 Mjourned to 18th July, 1995 to en&1e 

Nr.M.M.Xavier to remove the office ohjecticxiS. 

Aq~~'- 
J-Ra"hakrishnan 

18 7 • 5 	 Mr. Xavier to remove officeoijction 

before 25th July, 1995, failing which R.A. is 

stds rejected. 

AILI 
(V.Rahakrishn) 

Memier (A) 

\TtC. 

ir.Xavier has filed sick nte. 	-I 
Mr.Xavier to remove tffice bjectr3' 

within twe weks fai1in' 	R.A. iii t 

rejected. 

(J.Rr 

c"' 
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DATE OF DECISON  

ri 'nchu 110 	 Petitioner 

Advocate for the Petitioner (s) 

Versus 

Lnfon oLIntia2Cirs. 	 Respondent 

Obri 	.Vin 	 Ad: vocate for the Respondent (s) 

IW  COA) 

The Hon'ble Mr. 	 'niber() 

The Hon'ble Mr. 	 • 	aena 'omëer (J) 

JUDGMENT 

1. Whether Reporters of Local papers may be allowed to see the Judgment ? 

2, To be referred to the Reporter or not ? 

3. Whether their Lordships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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Shri 9achu Sirkha, 	 Applicait 

(Advocate: Shri M.M.Xavier) 

Versus: 

union of India 	Ors. 	 Respondent 

(Advocate. Shri R.M. Vin) 

CISI()N BY CIRCULATION: 

ORDER 

R.A. 	No.38 	of 95 in O.A. 	No.245 	Of 	91. 

T)t. 

per: flon'ble Shri V.Radhakrishnan. Member(A) 

that in our judgement dt. 

Ls eligible to get  commutation 

:he retirement benefits 

and this also shall be paid 

etirement benefits. 

(V.RADHAKRISHNAN) 
MEN BER(A) 


